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Shrl Satya Narayan Sinha: I have
requested my colleague to make en-
quiry about it anj whatever informa-
tion they will receive, they will place
before the House or he will deal with
it when the Demands of the External
Affairs Ministry are going to be dis-
cussed.

Abzut this Punjab affairs, Sir, I do
not know because Government hag not
come to a final decision yet, the matter
is being discussed. We are meeting.
The Cabinet has been called again to-
day. Some hon. Members snentioned
sbout something having appeared in
the P ess; we cannot help it. In these
days the Press publishes many things.

Bhri D, C. Sharma: Some Members
of the Cabinet leak out those things.

s wETTEAT WA o difaRe &
IR AT E? waw W
Wi wear 7

=Y g Aon Tay o wEr w7
et & @ 955 a1 ) s fRar
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It hanpens Sir; it has not happened
once.
Y TR oy oy ST i
e wiki &m §7

Shri Satya Narayan Sinha: As soon
as the decision is taken by the Gov-
ernment with regard to Punjabi Suba,
about the details, certainly Statement
will be made to the House.

Shri Harl Vishnn Kamath:
about the
Bil?

What
Election Law Amending

Shrl Jagdev Singh SiAdhanti: Not
only Punjabi Suba, but Hariana also.

! g Ao Tqy o g
% ang g gfrarm fasr gur &0

Mr. Spraker: Shri Satya Narayan
Sinha—N »xt item.
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Shri Harl Vishnu Kamath: Have you
discussed with the Chaiiynan about the
guestions of Rajya Sabha Demands?
What is the position? It is an impor-
tant matter.

Mr. Speaker: They are not yet fina-
lised. 1 have seen him. I have dis-
cussed with him, He promised tp d.s-
cuss with his own Members and give
his reply. '

Shrimati Renuka Ray: What about
my suggestion about cutting out Call-
ing Attention motions?

Shri Satya Narayan Sinha: Which
Calling Attention motion?

Shrimatl Renuka Ray: Calling Atten-
tion MNotices shou!d not be taken up.

Shrl Satya Narayan Sinha: That is
for the Speaker to decide.

st /o WYo AN ; FHA T LT
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13,07 hrs,

MOTION re: REPORT OF THE
COMMITTEE OF PR.VILEGES

ForTH REPORT

The Minister of Parliamentary Af-
falrs and Communications (Shri Satya
Narayan Sinha): Mr. Speaker, Sir, as
a result of the discussion which you
had with the lea:ers of the opposition
yesterday in your Chamber about the
Privilege Committee Report 1 am
bringing forward before the House =
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Motion which 1 hope the House will
uninimous y accept without any dis-
cussion.

Sir, 1 move:

“That the Fourth Report of ths
Committee of Privileges p-esenled
to the House on the 30th March,
1968 be referred back to the Com-
mittee.”

Mr. Speaker: The question is . . .

Shri 8, M. Banerjee (Kanpur): Sir,
1 want to say something, not on the
merit of the Report. Either a!low me
now or when you put the Motion to
wote.

Mr, Bpeaker: T am putting the Mo-
tion to the vote of the Hous: now.
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w79 7 fae w7 ag daen w< foran § e
0 FYE ot arvw wia fear ol a9 @
A% 9T g7 A i fAT & aga

o TR ANFCHEY: FX W
# ag g darg w1 @ ¢ 5 dq
FMATT 9 HREE AOET R W
WTAT ATZAT & 1 ag A e B &
gfw gara frar @ Ay AR gare,
wiad gnt faars a3 & @ ad

I

el f1 Al 1 g s s w2,
o gug Wt qWn W1 aefaar sy agy
g

wow v K A qn fam g
T X I v g bE T i T
¥ % WA §TET qgi g I T A H
WEH T BT | WW ¥ I8 A
o Ag & )

&l TwwEw TRw @7 gH %EA
gy § A T Sifad | v A% 98
daa w1 o fading aff fear o @
|

Mr. Speaker: Now I am putting the
Mostion to the vote of the Hous:, The
Question is. . . .

Shri 8. M, Banerjeo: This is no de-
mocracy.

Mr. Speaker: The question is:

“That the Fourth Report of the
Committee of Plivileges presented
to the House on the Sl}.u; March,
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{Mr, Speaker]
1966 be referred back to the Com-
mittee.”

The motion was adopted.

Mr. Speaker: The Report is referred
back to the Committee. Dr. Sushila
Nayar.

Shri 8, M. Banerjee: The Chairman
should have resigned.
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*DEMANDS FOR GRANTS—contd.

MinisTRY OF HEALTH aAnp FamiLy
PLANNING—conid.

Mr. Speaker: Further discussion and
voting on the Demands for Grants
under the control of the Ministry of
Health nd Family Planning together
with the cut motions moved.

The hon. Minister might continue.

The Minister of Health and Family
Planning (Dy, Sushila Nayar): Mr.
Bpeaker, I was yesterday, in the course
of my reply to the debate on the De-
mands of the Health Ministry, refer-
ring to the question of family plan-
ning. 1 will add one or two points to
what I had stated yesterday and then
go on to the general health side.

It was stated by Dr. Chandrabhan
Singh that JUCD was not a panacea

APRIL 15, 1966

*Moved With the recommendation
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We agree that no one method is &
panacea. That is why the Government
is using all possible methods available
so that we can see results in the form
of reduction of the birth-rate in the
shortest possible time. TUCD has
only one advantage over some of the
other method. It is a reversible pro.
cess unlike sterilisation. We are re-
commending IUCD for those cases
where there is one child or two and
the couple may wish to have unother,
a third child. When couples have
three or more children, we advise
them on sterilisation wasectomy. If
they do not want sterilisation, they can
use any of the other methods; and
the conventional contraceplives are
being used.

1 would like to take this opportu=
nity to express the point of view of
Government on the controversy re-
garding 1.U.C.D. vs. the contraceptives
pill whicth has been appearing in the
newspapers from time to time So far
as the pill is concerned, Governmen#
has not accepled it for mass use, The
reasons are: firstly, the pill has to be
used every day regularly for 21 to
22 or 23 days in the month, and it the
woman forgets it for three days, in
the month, the effect of the pill dis-
appears. To expect our woman to
take a pill every day regularly every
month for three wecks throughout the
reproductive period of onec's life iz
a little bit too much; our people are
not used to taking pills in that
manner.

The second reason why we have
not accepted it on a mass scale is
that there are certain side effects that
have been reported in the western
countries where they have used these
pills for some time. There were
originally cases of thrombophlebitis
of the leg vein, called the white leg,
but of late there have been some eye
complications, The fear is that
thrombosis of the eye vein has In

these cases resulted in loss of eye-

of the President.



